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anything. We don't take cognizance of what 
is happening in the rest of the country also. 
But we have to take cognizance of what is 
happening within the precincts of 
Parliament. 

REPORTS       AND       MINUTES       

OF STANDING COMMITTEE ON 

LABOUR AND WELFARE 

SHRI RAM RATAN RAM (Uttar 
Pradesh) Madam I lay on the Table a copy 
each (in English and Hindi) of the 
following Reports of the Standing Com-
mittee on Labour and Welfare and the 
Minutes of the Sittings of the Committee 
relating thereto:— 

(i) Twenty-First Report on action taken 
by the Government on the recommenda-
tions/observations contained in the Seventh 
Report of the Standing Committee on 
Labour and Welfare on 'Welfare of Beedi 
Workers'. 

(ii) Twenty-Second Report on action 
taken by Government on the recommen-
dations/observations contained in the 
Twelfth Report of the Standing Committee 
on Labour and Welfare on "The Ministry of 
Welfare—Demands for Grants, 1995-96." 

LEAVE OF ABSENCE 

THE DEPUTY CHAIRMAN: I have to 
inform Members that a letter has been 
received from Shri R.K. Karanjia stating 
that he has been indisposed and doctor has 
advised him not to travel on his own or 
move around on his own for some time and 
accordingly is unable to attend the House 
during the current Session. He has, 
therefore, requested for the grant of Leave 
of Absence from all sittings of the House 
during the current Session. 

Does he have the permission of the 

House for remaining absent from all the 

sittings of the House during the current 

Session? 

(No. hon. Member dissented) 

THE DEPUTY CHAIRMAN: Permis-

sion to remain absent is granted. We wish 

him well. 

ALLOCATION OF TIME FOR 

DISPOSAL OF GOVERNMENT AND 

OTHER BUSINESS 

THE DEPUTY CHAIRMAN: I have to 
inform Members that the Business 
Advisory Committee at its meeting held on 
Monday, the 26th February, 1996 allotted 
time for Government Legislative and other 
Business as follows:—  

 BUSINESS TIME 
ALLOTTED 

1. Statutory Resolution seeking disapproval of the 
Depositories Ordinance, 1996. 

3 Hrs. 
(To   be   discus-
sed together) 

2. Consideration and passing of the Depositories Bill, 
1995, as passed by Lok Sabha. 

 

3. Statutory  Resolution seeking disapproval of the 
Arbitration and Conciliation Ordinance, 1996. 

2 Hrs. 
(To   be   discus-
sed together) 

4. Consideration and passing of the Arbitration and 
Conciliation Bill, 1995. 

 

5. Consideration  and  passing  of  the  Working 
Journalists and Other Newspaper Employees 
(Conditions   of   Service)   and   Miscellaneous 
Provisions (Amendment) Bill, 1995. 

1 Hour 
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 BUSINESS TIME       AL-

LOTTED 

6, Discussion on the Motion of Thanks on the 
president's Address. 

6 Hrs. 

7, Statutory Resolution seeking disapproval of the 
Employees' Provident Funds and Miscellaneous 
Provisions (Amendment) Ordinance, 1996 

1 Hour 
(To   be   discus-
sed together) 

8, Consideration and passking of the Employee's 
Provident Funds and Miscellaneous provisions 
(Amendment) Bill, 1993. 

 

9, Statutory Resolution seeking disapproval of the 
Building and other Construction Workers 
(Regulation of Employment and Conditions of 
Service) Ordinance, 1996. 

1 Hour 
(To   be   discus-
sed together) 

10. Consideration and passing of the Building and 
Other Construction Workers (Regulation of 
Employment and Conditions of Service) Bill, 
1995, after it is passed by Lok Sabha. 

 

11. 
12, 

Statutory  Resolution seeking disapproval of the 
Building and Other Cosntruction Workers' Welfare 
Cess Ordinance, 1996. 
Consideration and return of the Building and Other  
Construction  Workers'  Welfare  Cess Bill, 1995, 
after it is passed by Lok Sabha. 

1 Hour 

(To   be   discus-

sed together) 

The Committee also recommended that 
Private Members' Business (Bills) 
scheduled for Friday, the 1st March, 1996, 
be postponed and the date would be 
announced later. 

The Committee further recommended 
that in order to complete the Listed 
Government Business, the House should sit 
up to 6.00 P.M. and beyond, if necessary, 
from today, the 28th February, 1996. 

THE LEADER OF THE HOUSE (SHRI 

S.B. CHAVAN): Madam, there is one item. 

1 do not know why it was not read out. The 

Resolution about ...(Interruptions) 

THE DEPUTY CHAIRMAN: The 

Leader of the Hosue wants to say some-

thing. Please listen. 

SHRI S.B. CHAVAN: The item about 
extension of the President's Rule in Uttar 
Pradesh, which is already listed, has not 
been mentioned. ...(Interruptions) 

DR. BIPLAB DASGUPTA (West 
Bengal): Madam, please allow me to speak. 

THE DEPUTY CHAIRMAN: Let me 
first answer him, then I can listen to you 
and answer you. He is talking about U.P. 
Let me find out. ...(Interruptions) Shri S.B. 
Chavan, I will find out and get back to you. 
...(Interruptions) 

�� �B� 0"	� �	(��� ()[� 0
��) :  	�7	, 
	�'� (� \�H.� �� =K� हF, �� ��� �� 
�����ह� �� ��&��D� ह�5 	F7	, ह 23 6-H�, 
1995 �� 7�. -����'�� �����'�� ���)� �� 
��'����� =K� .� ...(����	�) ... 

^ 



 

THE DEPUTY DASGUPTA: Let him 

finish first. ...(Interruptions)... 

DR. BIPLAB DASGUPTA: Madam, 

...(Interruptions)... 

THE DEPUTY CHAIRMAN: Are you 

on allocation of time? 

DR. BIPLAB DASGUPTA: No. 

Allocation of time and the direction given 

by the Chairman. ...(Interruptions) Madam, 

on allocation of time, if my memory is 

right, the decision on item relating to the 

Provident Fund was three hours, not one 

hour. 

THE DEPUTY CHAIRMAN: I read out 

the minutes that were put before me. You 

better question ...(Interruptions)... I cannot 

answer you straigthaway. ...(Interruptions) 

DR. BIPLAB DASGUPTA: It was 

allotted three hours, not one hour.  

...(Interruptions) 

SHRI GURUDAS DAS GUPTA (West 

Bengal): Madam, as far as I 

remember ... (Interruptions) ......... 

Madam. 

THE DEPUTY CHAIRMAN: Just one 

second. Will you let me hear the Secretary-

General? I have two ears, but I cannot work 

with them on two channels. Let me talk to 

her first. I will come back to you after a 

minute. ...(Interruptions) The Secretary-

General informed me that whatever decision 

was taken in the Business Advisory 

Committee is minuted here. They have put 

it before me in the pad and I have read it 

out. ...(Interruptions) It cannot be discussed 

in the House. Whatever decision is taken in 

the Business Advisory Committee cannot be 

discussed in the House. If you have any 

objection to that, you can raise it later on. 

...(Interruptions) 

SHRI JIBON ROY (West Ben-  gal): One 

hour is not time. ...(Interruptions) 

) �:	 � : 	���� ��. (� �	�) �� 
&F�a(, 	� ���� &+���� ह��5 ...(����	�)... 

SHRI GURUDAS DAS GUPTA: 

Madam, may I suggest with your 

permission? ...(Interruptions) 

Madam, may I suggest that the time 

allotted for that Bill may kindly be 

extended. ...(Interruptions) 

THE DEPUTY CHAIRMAN: I" don't 

know. It is the decision of the Business 

Advisory Committee. ...(Interruptions) I am 

sorry to point that we ourselves are 

throwing away all our coventions. Our 

convention is that whatever is decided in 

the Business Advisory Committee is never 

discussed on the floor of the House. 
I 

DR. BIPLAB DASGUPTA: No, no. 

THE DEPUTY CHAIRMAN: One 

minute please. I am just trying to tell you 

my experience. If you don't accept it, it is 

up to you. This has been the tradition. If 

you have any objection, you can discuss it 

with the Chairman, you can discuss it in my 

chamber, I will call for the papers and 

check them. You register your complaint 

that you have some objection. 

Unfortunately, the decisions of the Business 

Advisory Committee, in which you are also 

present, are being challenged on the floor of 

the House. So let us not throw away a 

convention which has been built up over all 

these years. ...(Interruptions)... 

SHRI GURUDAS DAS GUPTA: 

Madam, what I am saying is... 

DR. BIPLAB DASGUPTA: Madam, we 

are not challenging the decision   of  the   

Business   Advisory 
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Committee. We are saying that it was 

wrongly minuted. ...(Interruptions)... 

Madam, most of us feel that it was wrongly 

minuted. We need three hours for this Bill. 

SHRI GURUDAS DAS GUPTA: It was 

wrongly minuted. 

THE DEPUTY CHAIRMAN: Mr. 

Chavan, as I have been informed, it was 

discussed that we have to allocate time both 

for Kashmir and U.P., as there is President's 

Rule in both these States, but there were 

certain technical difficulties about it. So, it 

could not be listed. When we get those 

technical clearances from your office, we 

would list it for whatever time the Business 

Advisory Committee allocates for it. 

SHRI S.B. CHAVAN: It is not necessary 

for U.P. 

THE DEPUTY CHAIRMAN: It is not 
necessary? ...(Interruptions)... I see. Never 
mind, we will take it up. 	���� ��, �� 
,�� (� \�H.� �� =K� 8a� 'ह� .� ?  Re. 

direction of the Chairman to the Petroleum 
Minister regarding selection of distributors 
for sale of petroleum products. 

 

�� �B� 0"	� �	(��� ( )[� 0
��):  ���� 
(� 7�'�0,� .�, �F'	F� �� 7�'�0,� ह� 
�+�� हF, 8�� 6�� �� �*P��>3� �ह; ��� हF 
	���� �� 5 23 6-H�,1995 �� ��'����� =K� 
���� 282 .� ��S���	 	��� p�'� ��S���	 
=�70d� �� �&J� ह��+ �7HS�:�)�� ��  ���0,� 
��  &�'� 	% 5 8� �' 83ह<�� (K�'%� ��� ह� >� 
ह�8� �� �� –  

 

8� �' ��'	F� ��ह& �� ह �ह� ��-"I am 

going to give the list to the House, Sir."    
"He is willing to give the list to the House." 

' ह &�� हF 23 6-H�, 1955 �� I' 8���  &�� 4 
��9��� 	� ��1  �+�� ह��  ��'	F� ��ह& �� 5 �B' >� 
��� �� 	��� 22 ���*&',1955 �� �� 8a�� 
...(\�D��)  

SHRIMATI JAYANTHI 
NATARAJAN (Tamilnadu): 

Madam, I have a point of order. 

...(Interruptions) 

THE DEPUTY CHAIRMAN: I will call 
you.  ...(Interruptions) 

Z� �i =��, 	����:   8� ��� ���� ��' �� 
�ह� �� 	��� 	ह�� �� (� ���� �2 ह� ��'	F� 
��ह& ��  ��� ���	% 83ह<�� �	 	��-� हF5 >� �'ह 
22 ���*&' ,1955 ��  &�� �� 28 B'�'� ह� -2 हF5 
>� �'���  �� �'�&-�'�& 8 	ह��� &�� �+��  ह� 
...(����	�)  

SHRIMATI JAYANTHI 
NATARAJAN: Madam, I want to say that 
vyavashta ka prashna ...(Interruptions) It 
relates to procedure. ... (Interruptions)... 

SHRI SATYA PRAKASH 
MALAVIYA: I have not finished. 
...(Interruptions)... I have not finished.  
...(Interruptions) 

SHRIMATI JAYNTHI 
NATARAJAN: I am objecting. 
...(Interruptions)... I am on a point of order.  
...(Interruptions) 

SHRI SATYA PRAKASH 
MALAVIYA: I am also on a point of order.  
...(Interruptions) 

�� ���	�� ��� �,ह	�:  (� P��>�) VB �7�' ह� 
5 �a 	ह��� ह+( ह� I' � ��?�� 'ह� ह� �	 �� �	 (� 
	ह��� I' ह��� �% �& �ह% �	 �� �	 (� 	ह��� I' 
ह���  �% �& �ह% ...(\�D��)  

    SHRIMATI JAYANTHI 
NATARAJAN: How can you raise a point 
of order? ... (Interruptions) You cannot 
raise a point of order. ...(/«-terruptions)... 
How can we raise a point of order when the 
subject is not 
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on the agenda ...(Interruptions) Is this not 
Zero Hour? 

THE DEPUTY CHAIRMAN: Actually 
what Mr. Malaviya is saying is that it 
should not come under a point of order.  
...(Interruptions) 

SHRIMATI JAYANTHI 
NATARAJAN: He is suddenly saying 
vyavashta ka prashna. It is on Cauvery. 

THE DEPUTY CHAIRMAN:  It. 
is a point of disorder. ...(Interruptions) 

SHRIMATI JAYANTHI 
NATARAJAN: How can a point of a 
procedure be raised. ...(Interruptions) 

�� ���	�� ��� : 	F7	 , � �7���'� ��ह�� ह� 
8 	ह��% 	% 5 (�� 	ह��� I' ह��� ����( , ��̀ 	ह��� 
	% ����( �� 0� ह+�? �a 	ह��� 	% �F �� ... 
(\�D��)  

�� �B� 0"	� �	(���:  	�'� ������ ह हF �� 
�� 7�'�0,� ���� 4' �� ह+�, �� 7�'�0,� 
��'	F� �� ���, �� (K�'%� ��� �	��H)' �� 
8��� �� B��< �'�� ���ह( ...(����	�)... There 

are also cases of premature delivery! 
...(Interruptions) 

) �:	 � :  ��+'��� �� ��  8��� &7� m 
��	'� �'���  	% �ह� �� (� 	ह��� I' >����' �
��'( ...(����	�)  

He means to say that all your efforts are 
abortive! I will convey the message to the 
Chairman. Other Members also have raised 
it. 

THE LEADER OF THE HOUSE (SHRI 
S.B. CHAVAN): Not Shri Chaturanan 
Mishra's message. 

�� �B� 0"	� �	(��� :  8�	% ���� �� 
7�'�0,� .� 5 �� ��a���� 6�D��'� .;, ���� 
6��� 7�'�0,� ह� 22 ���*&' �� 5  

8����� �� : a�� हF, 	�'� 7�'�0,� हF, 	� ��1 
���-� 5  

�� ���	�� ��� : ���� 6-' �?�� �'�� हF 
�� �� ��7� �	��H)' �� ����( 5  He is having 

labour pains. It is a serious matter. (Interrup-
tions) 

THE DEPUTY CHAIRMAN: Now let us 
take the Zero Hour business. Jayantiji, Shri 
Md. Salim is at No. 1. 

SHRIMATI JAYANTHI NATARA-JA: 
Why, Madam? (Interruptions) 

THE DEPUTY CHAIRMAN: I do not 
know.  Because...(Interruptions)... 

SHRIMATI JAYANTHI NATARAJAN: 
Madam, I am asking...(Interruptions)... 

THE DEPUTY CHAIRMAN: I can 
answer ...(Interruptions)... 

AN HON. MEMBER: There is a ruling 

from the Supreme Court. (Interruptions) 

SHRI MD. SALIM (West Bengal): I do 
not want to enter into a debate on this... 
(Interruptions)... 

THE DEPUTY CHAIRMAN: Everyday 
everybody asks me, 'Why?' (Interruptions) 
You people have not taken my permission. 
Suppose, Jayantiji... (Interruptions) ... 

SHRIMATI JAYANTHI NATARAJAN: 
I am only saying that this morning at five 
minutes to eleven I approached the 
Chairman and he showed the list and I saw 
it. He said that it was cleared and my name 
was there at number one. I do not mind if 
Mr. Salim speaks. No problem. I speak after 
him. I am only saying that at five minute to 
eleven I saw the list and my name was at 
number one. (Interruptions) I want to know 
how it got changed. There is a pavlovian 
reaction. Everytime I get up, they get up. I 
do not know. (Interruptions) 

SHRI MD. SALIM: I want to point out... 
(Interruptions)... 

THE DEPUTY CHAIRMAN: I am not 
allowing anything. (Interruptions) I am not 
allowing anybody. (Interruptions) 
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SHRIMATI JAYANTHI NATARA-' 
JAN: Your leader referred to the Business 
Advisory Committee. I am not referring to 
Chairman's chamber. {Interruptions) One 
rule for Mr. Biplab and one rule for me? 
{Interruptions) 

THE DEPUTY CHAIRMAN: Why do 
you argue? {Interruptions) Why do you 
want to waste the time of the House? It is 
your own time. It does not belong to 
anybody else, it belongs to you. Jayanthi-ji, 
...{Interruptions)... What happened was, the 
list you saw was cleared for yesterday. 
Today the matter relating to journalists 
came up and that is why it was thought that 
the matter is very recent and urgent and let 
that be the first. You are at second. 
(Interruptions) 

SHRIMATI .JAYANTHI NATARA-
JAN: That is all I wanted to know. 
{Interruptions) 

THE DEPUTY CHAIRMAN: That is the 
only reason, there is no other reason. 
{Interruptions) 

SHRIMATI JAYANTHI NATARAJAN: 
I have no problem. {Interruptions) 

THE   DEPUTY   CHAIRMAN:   The 
only reason is that considering the im-
portance of a'subject it is being given 
priority because it is a recent happening. 
Today the journalists are on strike and that 
is why in the new list Mr. Salim's name 
came first. {Interruptions) 

SHRIMATI JAYANTHI NATARAJAN: 
I have no problem. {Interruptions) 

SHRI MD. SALIM: Now-a-days cricket 
is going on. ...{Interruptions)...Everybody 
wants to open. She can come to the crease 
after one down. 

SHRIMATI JAYANTHI NATARAJAN: 
I am not depending on you to come to the 
crease. ..{Interruptions)... 

RE: AGITATION BY JOURNALISTS 

�� �$ह%�
 �(�� ( �x� ,!5	() : 	F7	 , 	� 
(� 	हi���c� ���� 8a� ह�� I' 	� ��  

�& �� ��R�ह >� �'B ��ह�� ह�� 5 �� �� 
ह	�'� ����' ह� I' -F'-����' ह�, �� �	���'� ह�, 
�� �	�	 ��- �� हG��� �' -( ह+( ह� I' ह 
���'� &�' ह� 'ह� हF ह	�'� ��, 	%5�� &�) �� ��� 
ह�5 ��'� ��, ��  ��- 8i�+��� �� >��j�' �'%-� �� 0� 
ह+�, �F �� ह+�? �F�� �� ह ��1��+��� हF ����� 
8���  &����� �� ... ��ह ह हF �� (� �'B 
�'��' �� ह �ह 'ह� हF �� �& �+ � (��	 ह'�-
�'� हF, �& �+�ह'� हF ����� �� ह	�'� 	j��' 
�	���'� ह�, ��ह� �� ����' ह< � -F' –����' ह< � 
���'% ह<, ह'�� �� ह �,��� हF �� ��� �'ह �� 
A�( �� ��	� घ) 'ह� हF �'��'� ���G< ��,  
��� �'ह �� 8��� �'��U�- �F ����)� �	 ह� 'ह� 
ह�, ��-< �� ह��� �&-G 'ह� ह� I' >���( ��� 
&�7� �� 	��- .� I' >��� �ह�� �� 83ह<�� हG��� 
�� .� �� ��� &�7� ��  ��'	F� �� ��	 �� &��>( 5 
6�� >�)��'	 �'��B ��  &�'� 	� 8��� ह 	��- हF, 
����' I' -F'-����' �� �	���'� ह�, �� ���� 
=��,� ह��� ���ह( >�)��'	 �'��B I' ����� &�' 
� 	��� 	ह�� ��  ��� -( Z	 	���� 	%, �� �ह�� ह� 
�� ह�� ��1 'ह� ह�, ��1�� 'ह%-� 5 �F�� >� �'��' �� 
'�F� हF I' �	����'<, 	���'< �� ��� �'ह �� �� 
��1�� ह�, ��� �j' �� ��1�� ह�, >� 	�	�� 	% ��B 
हF5 �'��' �� 3������� &F'3� ह�, 8���  ��	�� 
घ+)�� )�� 'ह� ह� 0<�� ह �+��� �� ��� ह� I' 
3�j�F��� &F'3� �� ह�,  �� �� ���G< 	% ह ��1� 'ह� 
ह� �� &ह+� R��� =��B)  ह� 'ह� ह�5 61&�' �� I' 
R��� '�-��� ह� 'ह� हF, >K�ह�' �� R��� � 'ह� हF, 
�FS��� �� �	� 'ह� ह�5 ����� 8��� �� =��B) हF, 
8���  ,�' , ��� �	����'< ��� 	j��'< ��� 
����'< �� ��ह �� �� =b�B) �' 'ह� ह�, 8��� ��  
,�' ���� ��ह��5 ���� ��D� ह� �� 6& �'��' 
��� �'B ��(-� ? �'��' >� &�� 	% (��	 
��B ��1��� हF �� 3�j����� &F'3� ��  ��� 'ह�-�5 
�ह 	j��' �	���'� � ����'< �� 4' �ह; 'ह�-� 5 
�� ,�	 �� ह ���,, �� -2 �� >�)��'	 �'��B 
��  &�'� 	% �'��' ����'< �� 	��- 	�� ��, 
-F'����'< �� 	��- 	�� �� I' >���( Z	 	���� 
��  ��. &Fa� �� ह+2 5 >���( �� �2 61&�'< 	% 
ह �3r��� �� हF �� 0� ह+�, हG��� �	) -2 
� �ह; �����  ���� ह ह� 'ह� हF �� �� �ह�� ह� 
�� �	�)� �� ह� , ��� &�7� '���+ 	�' 	��c��3ह� 
U�ह �ह�� ह� �� 15 �'�%) ह� 5 8� �	�)� ��  6��'    
��, �� ��� &�7� .�, 8�	% �� ह	�'� �'=�j)��)� .�, 
��� �� �� , >*P��>�j �� ,  

 


